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IN THE: CENTRAL ADMIN ISTRAT IVE TR IBUNAL

JODHPUR EENCH,JODHPUR .
OA No.72/98 Date of Order : 29.06.01

Jeravan Ram Shastri S/0 Shri Jagar Deo Ram Harijan
Retired Divisiocnal Controller of Stores Northern
Railway, Bikaner, address C/e Shri Shiv Kumar Thanvi,
Joshiwara, Bikaner (Rajasthan)
» o APPL ICANT
VERSUS
1. Union of India through General Manager,
, Northern Railway, Headguarters, Baroda House
New Delhi.
gﬁ 2. The General Manager (Personnel) Northern
Railway Headquarters, Baroda House, New Delhi.

3. Railway Board through Secretary Raillway Board,
Rail Bhawan, Rafi Marg, New Delhi.

4. Shri Deo Lal Senior District Controller of Stores,
Nerthern Railway, Divisional Office, New Delhi,

S Shri T.D. Ram Senior Divisional Controller of
Steres, Northern Railway, Divisional Office,
Allahabad (UP.) »

6. The Divisional Railway Manager, Northern Railway

Bikaner (Raj.) .
o o RESP ONDENTS

Mr. Bharat Singh, counsel for the applicant.
Mr, Vvinit Mathur, counsel for the reai<pondentNo,.1,2,3 & 6
None present for the respondents No. 4 & 5

.CRAM
. Hon'ble Mr, A.K. Misra, Judicial Meliber.
,, Hon'ble dMr. A.P,. Nagrath, Administrative Member .
(per Hon'ble Mr. AL . Nagrath)

The applicant has filed this 0a under Section
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19 ©of the Administrative Tribunals act, 1985 praying
for the following relief-

(i) That Hon'ble Tribunal wmay please guash
order No.7285/364/2ia (annexure A/1) and Notice
940R /DLy/DCOS /ETCYX dated 19/6/1997 (Amnexure A/2)
and GH(P) letter NO.,940E/18/XX/Ea dated 17.6.97
being irregular, improper and unconstitutiocnal.

(ii) That Hon'ble T ribunal may direct respondents
to consider and proiiote applicant on the post of
Junior administrative Grade 'A' on the post of
Deputy Chief Controller of Stores or Senior
. Divisional/District Controller of Stores in Scalk
V” RS «12,000-375-16500 (Revised Scale) w.e.f. dated

19.6.97 with all consequential and wonetary benefits.

(1ii) That Hon'ble Tribunal may direct respondeit
to revise Peusionary benefits including Pension,
Gratuity comuutation of peiision, Leave Encash-
ments and other uoney pensfits w.e.f. 31.1.98
when applicant was retired from Railway Service

on superannuation.

2. The applicant's case is that he was senior to
Shri T.D. Ram and Shri Deo Lal in Group 'C' and in Group
'B' service. His grievance is that his junior T.D. Ram‘
was promoted to Junior Administrative Grade 3700-3000
Weeof, | i6.8.1994 glnllarly Shri Dee Lal was promoted

to Junior administrative Grade but the appli::ant was not
cons idered for such prometicn. He made a representation
to the departirent vide letter dated '17.10.1997 and was
informed vide the impugned order dated 12.11.97 Annexure 5/1
_that - S8hri Deo Lal was inducted in Growp ‘A’ w.e.f.
1.8.90,,w‘néreas the applicant was inducted to group ‘i’
on 19.1.94. In that view, the respondents inforired the
applicant that he was junior to Shri Deo Lal in Group 'a'
service. The applicant is aggrieved with this order as
he claims that he was senior to respoudents ¥o.4 & 5

in Group 'B' service as Assistant Controller of Stores.
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His plea is that he was senior in Group 'B' service and
thus he should have been inducted in Group 'A'also
earlier than Shri Dee Lal. The applicant retired from
service on 31 January, 1998 as Divisional Controller of

Stores.

3. In their written reply against the plea of the
applicant, the respondents hawe stated that the appli-
cant's representation dated 17.10.97 was duly considered
and correct position advised to the agpplicant vide the
impugned order Annexure A/1. It has been explained that
promotion to Junior Adiministrative Grade is based upon
induction to Group A/Junior ﬁcéle and the seniority
position is Dased on date of increment in time scale.

In the case Of the applicant, the date of increument in
time scale 1s 20.4.90 whereas this date of increment

in time scale in respect of Shri Deo Lal 1s 3.6.87.
Thus, the respcoigients contend, that in Group 'A' Shri
Deo Lal was senior to the applicant and he was rightly
inducted to Junior administrative Grade. As the applicant
was not entitled to be inducted to Junior administrative

Grade as per his seniority in Group 'A', heCean have no
grievance.
4. In the rejolander filed by the applicant. It has

been stated that the applicant was earlier not inducted
to Group 'A' as soue disciplinary proceedings were going
on against him. In these proceedings, he was exdnerated
and he claiis that he should have been inducted to

Group 'A' on the basis of empaneluent in Group 'B' from
1985. His stand 1is that since he was exonerated 1in
disciplinary proceédings, he should have been inducted

to Group 'A' prior to Shri T.D. Ram and Shrl Deo Lal.

5. Hesbd, the learned cowsel f£or the parties.and’

perused the entire record. Learned counsel rfor the
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respondents explained the procedure for promotion to
Junior administrative Grade as based onﬁ the seniority
of the Officers in Group 'A' service. In Group ‘A’
service part of the posts in Junior scale are filled up
‘ by recruitient through UpsC and part of the posts _are
filled wp by induction of Group 'B*' Officers to Group 'a'.
This process 1is through a DPC and the Group *B' Officers
inducted to Group 'A' are assigned date of increment in
{ time scale giming retrospective effect based on the
length of service in Group 'B', as provided under the
Rules ., The applicant was assigned date of increuwent
in time scale as 23.4.90 and in this connection the
learned counsel referred to kKailway Board's letter
dated 18.5.94 annexure R/1. Shri Deo Lal was assigned
date of increuwent in tliue 3cale as 3.6.1987 as he was

brought to junior scale Group *aA' on 1.8.950. In this

view, the learned counsel subimitted that the applicant
has no case,kn Grow 'A Shri Deo Lal was senior and

has rightly been promoted to Junior administrative Grade.
The learned counsel also stressed that when the respaoi-
deinitts No.4 and 5 were inducted in Group 'A' those orders

were never challenged by the applicant,

6. The coatention raised by the learned counsel

—~ for the applicant was that since the applicant was
Seni'or in Group 'C' and Group 'BY% he had right to be
necessarily inducted in Group 'a' earlier than Shri
Deo Lal and Shri T.D. Ram i.e. respondents No. 4 & 5.
We do not find any ﬁerit.in the argumnents advanced by
the learned counsel for the applicant. The induction
in Group *A' 1s processed through a LPC and those in the
‘zone of conslideration ahd congidered fit are inducted.
In the instant case, apparently Shri Deo Lal and &hri

T.0. Rai were inducted to Group *A' earlier than the
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applicant and were assigned date of increment in time
scale earlier than the agpplicant, Because of this reason

~Senior

they stood /in Group *aA' service and it is the seniors
only who were inducted to Junior administrative Grade.
The applicant did not challenge induction of respondents
No.4 and 5 in Grouwp '&' and he cannot raise any grievance

now and claim any right at parcwith them or superior to

them in respect of promotion to Junior administrative

’ ' Grade. The applicant has falled to make out any cece
/_{ in his favour whatsoever and the gpplication is lisble
Fa “”“*W%& to be dismissed.

7. We, therefore, dismiss this application as
any .
devoid of/ierits. Parties are left to bear their own

costs.

wﬁq(é{ml 41619Qv9)
(A.P . Nagrath) (AkK . Misra)
aAdm . Mgtber Judl. Member
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